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Shri v. a. Supta, Gounsel for Applicant

5. Jusvinder Kaur for shri Joo sixh,
Gcunsel for the Respondents

JUDSLENT

This (. A. has been filzd by the applic att, shri Jitender
KumarL, atelnst office memorandurn dated 3.2.1°32 rejecting
his request for agppolntment on con pass ionate crouads, bv the
respondents. The applicant is ths scn of late shri Karan
sinzh who had been working as [iono Cperator in the Gover rrent
of India Fress, New gelhi, and died in harness leavim behind
a farily of five fnembers - two soms gnd three daughters. The
applicant has passed matriculation exarination. fie applied
to the lManager, Gover nment of Indigs Press, lew zelhi, for
appointment 0n compassionate grounds in a Group 'C! post.

et ‘ﬁ- respondents rejected his Leguest vide off ice memora:

o,

dated 3.2.1%72 stating that "at present there is no vacay ”’M

in the category of LOC/Copy Holder galnst which he can be
accammodated. " Aggrieved by the said memor gndum, the aoplicant

has approached this Tribunsl praying for the above relief.

2, The respondents have contended that it is not possible

to provide employment to the applicant as there is no vacaxy

in Group 'C* or 1! category in the compassionate quota against
which he can be accoumodated. They have also referred to

the directions of this Tribunzl in sn earlier case for |
§




as

N

ation of a scheme 0N all India basis to give relief

prepeol

in such cases to deserving persons.

3. A similar case was considered Dy a sench of this
Tribunal of which L was a Member 1in CCp-133/92 in OA=1417/30
decidcd on 19.4.1990. I relterate tie followiny observations
made by the Tribunal in 1ts order dated lo«4.1220 &=

wHowever, it is necessary toO bear inmind

that all cases for compassicnate appointments

must be dealt with on compassicnate basis

with utmost expedition. e do expect ihe

authorities to bear this aspect in mind and

make earnest offort to accommodate as many

persons as possible by granting comp assionate
app ointments in the respective cadres.”

\

4 One peculiar feature of this case is that the respondesnts
have not included the name of the applicant in the list
prepared by them of candidates awalting compassivnate
appointments, Je See N0 Ieason as to why the name of the

app licant should not be included in the said list and his
case considered on merits alom with that of others. The

UeA. is disposed of with the above directions. [No orders as

to costs.,
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